
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

OA No 3042/92

New Delhi this the 5th day of January, 1998

ffl S-R-Wlge, vice ChaireanCA)on ble Snt.Laksbffli Swaiiinathan,llenber(J}

S/Shri
R.N.Mehra
S/0 late Sh.B.P.Mehra

N.N.Bose,
S/0 Late Sh.S.C.Bose.

Dhan Raj
S/0 Sh.Hem Raj
(All Programme Assistants in the Dte.
General of Tech.Development,Udyog Bhawan
New Delhi-liooil cnawan,

(None for the applicants) Aiirii-,-
^ ..Applicants

Vs

0

Union of India,through
Industrial Develoment,

New

Secretary,
(Technical Development)
and Director General. Directorate

Udylglbawan!"''"'̂ " ^-elopeent.
New Delhi

Secretary,

N:??b"Bicc\?^«:w"sr^i'-—
(None for the respondents) ^

Respondents

ORDER (ORAL)
(Hon-ble Sb.s.R.Adige, vice Cbalr.an(A)

''PP"-nts seek regularlsatlon as Pr
Assistants and n Programme® and pray that in th«

'-esald peats as a ^
^ as a result of +h^

- Tecbnleal n --"cturlng el Director,
Industrial Policy "^loP^ent i„ the wake of Ube ,•

® Wlicants ahould not b^ be reverted



to the posts of Statistical Assistants. They also pray l^t
the applicants are surrendered to the Surplus Cell in

the Deptt.of Personnel & Training, for being accommodated

In other Departments,they should first be regularised so

that they could be accommodated In other departments In posts

equivalent to those held by them.

2 None appeared for the applicants when the case was
called out. None appeared for the respondents either. This

In a 1992 case and was listed at sl.No.12 of the regular
hearing list of today. It has been on the warning list since

3.12.97. We, therefore, dispose It of after perusing the

materials on record.

3. Respondents have pointed out In their reply that
applicants cannot be appointed on regular basis as they do
not fulfil the requisite qualifications. We also note that

apprehension of reversion
WK Programme Assistant but ^ ^stant, but no orders^ reverting them have
been filed.

4 In the absence of any denial +

that tu . respondents contentiona applicants do not fulfil the
requisite qualifications-»g appointed on regular basis, and mthe ahs

any order actually revert/h£%h '
, . em from the post of Programme
assistant. We see ne ogrammei e see no good grounds to interfere In th
accordlngly.Qa Is di • "•atter.

^Ice Chalrman(A)
(^.R. Af(i1p-X)


